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downtrodden. That is why a Resdolu-
tion was passed in the recent historic
AJADMK Conference at Madurai urg-
ing the Centre to provide reservation
to Backward Classes in Educational
Ingtitutions and also in Gevernment
job opportunities.

But the statement by the hon, Wel-
fare Minister Shri Sitaram Kesari on
10th August, 1992 on the Floor of
this regarding reservation to SEBCsis
inadequate and has raised more ques-
tions than it answered, The  vital
issue of porviding reservation to Back-
ward Classes in Educational Institu-
tions has not been referred to even.
1 am at a loss to understand as to how
can you get eligible candidates from
the Backward Classes unless you re-
serve seatg for them in  Educational
Institutions. You call them Socially
and Educationally Backward but do
not provide them Educationa] Oppor-
tunities. I ask how the Government
ig going to liberate them from Edu-
cational Backwardness? For exam-
ple, we have been having reservation
for SC/ST in Educational Institutions
ag well. Yel it is g fact that eligible
SC/ST Candidateg are not found for
various posts. There is a huge back-
log of vacancies reserved for SC/ST.
The Central Government could not fill
these vacancies so far in spite of Spe-
cial Recruitment Drives. But what is
surprising is the failure of the Centre
to learn lessons from the past.

Article 340 provides for removing
the difficulties faded by the Socially
and Educationally Backward Classes
and to improve their condition. There-
fore, I say very assertively that at-
tempt should not be made to whittle
down this provision of the Constitu-
tion. Any reservation jobs without
reservation in Educational Institution
will not bring about any change in
their condition. Unless they are Edu-
cationally liberated, Socidl liberation
cannot take place.

As guch the Government would do
well % brood over this serious maiter
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before deciding anything in haste.
Even the proposed 27 per ‘cent reser-
vation is not sufficient keeping in view
the huge chunk of Backward Classes
in the country. At least 50 par cent
reservation should be provided to
them in both educational institutions
and Government offices. 1 warn the
Centra not to give in to the pressures
from the people belonging to provileg-
ed classes, Therefore, I demand that
50 per cent seats should he reserved
in educational institutions as also in
job opportunities for the backward
classes who have remained oppressed
for huhdred of years.
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Need to issue a  Commemorative -
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Freedom Fighter - Shri
Achyut Patvardhan
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SHRI MENTAY PADMANABHAM
(Andh.ra Pradesh): Sir, T also sup-
port Mr. Malaviya'’s demand that the
Government of India should come. out
at least with a commemorative stamp.
(Interruptions)

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): That
is all. ‘

Operation of an Indian Airlines Air-
crafty with passengers by a Pilot with-
out a valid licence :

SHRI DINESHBHAL TRIVEDIL
(Gujarat): Mr. Vice-Chairman, Sir, I
rise with a lot of concern and a lot of
anguish as far as the air safety in
India is concerned. You know it, Sir,
that T have been raising questions
concerning the alr safety in | India
and T am convinced that the - Indian:
Airlines, Vayudoot etc. are getting
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into a game which is very dangerous
by flouting all possible Acts, rules
and norms. Sir, my concern and ap-
prehension is al] the more  because
the past experience has not been very
happy. Whenever I fought for a
cause concerning air safety, I could
sce the entire machinery getting to-
gether. Sir, just to cite ap example,
I am just trying to make
the background to prove my case
that they are not concerned about
the safety aspect. It took me 2% years
and I had to fight with three succes-
sive Governments to bring the cul-
prit to book and the culprit was ulti-
mately brought to book. Even  this
Parliament was misled. By the time
I could move the privilege motion,
the Government had fallen. They are
even trying to mislead the House
before the culprit could be brought
to book. I am referring to a case
where onz Captain Anand was in-
volved. The apprehension is that it
has taken me 24 years to bring the
culprit to book and finally the Gov-
ernment agreed that, yes, there was
a problem. But by that time, the
Captain retired. Sir, there is ano-
ther case which has come to light
and I would crave the indulgence of
the House, especially the Govern-
ment. There has been a lot of talk:
about reforms. I am not very sure
whether this pilot in his zeal had
taken it literally the Government’s
talk of financial reform. when the
Government was talking about that
we are going to free the country from
llicence raj. Perhaps this particular
pilot really thought that he does not
require m licence to fly the aircraft.
You will be surprised and I am sure
you will not even believe it the
House may not even believe it. but I
have got documents to prove that
the Indian Airlines pilot en 22nd,
23rd and 24th of July, 1992 flew
A-320 aircraft with passenger load
without a valid flying licence. Sir,
1 am saying this ‘with full responsi-
bility. I have got 2ll the documents
and the facts with me. If you want
I can place them in the Table of the
House, 1 would like to quoter from



